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Question Number : 1 Question Id : 630680148631 Is Question Mandatory : No Calculator : 

None Response Time : N.A Think Time : N.A Minimum Instruction Time : 0

Correct Marks : 1

In April 2022, how many new districts in the state were inaugurated by the Chief Minister of 

Andhra Pradesh? 

 

ఏపి్ర ల్ 2022లో, ఆంధ్ర ప్ర దేశ్ ముఖ్యమంతి్ర  రాష్ట ్రంలో ఎని్న కొత్త  జిలా్ల లను పా్ర రంభించారు?

Options :

1.  13 

 

13

2.  26 

 

26

3.  15 

 

15

4.  22 

 

22

   

Question Number : 2 Question Id : 630680148632 Is Question Mandatory : No Calculator : 

None Response Time : N.A Think Time : N.A Minimum Instruction Time : 0

Correct Marks : 1



In which city of Andhra Pradesh is a new IT Emerging Technologies Research University planned to 

be established, under the ‘AP Information Technology Policy 2021-24’? 

 

‘AP ఇన్ఫరే్మషన్ టెకా్నలజీ పాలసీ 2021-24’ ప్ర కారం ఆంధ్ర ప్ర దేశ్లోని ఏ నగరంలో కొత్త  ఐటీ ఎమరి్జ ంగ్ టెకా్నలజీస్ రీసెర్్చ 

యూనివరి్సటీని సా్థ పించాలని పా్ల న్ చేశారు?

Options :

1.  Guntur  

 

గుంటూరు

2.  Vijayawada  

 

విజయవాడ

3.  Kurnool 

 

కరూ్నలు

4.  Visakhapatnam 

 

విశాఖపట్ట ణం

   

Question Number : 3 Question Id : 630680148633 Is Question Mandatory : No Calculator : 

None Response Time : N.A Think Time : N.A Minimum Instruction Time : 0

Correct Marks : 1

As per the results of the 2021-22 socio-economic survey, what is the literacy rate of Andhra 

Pradesh? 

 

2021-22 సామాజిక-ఆరి్థ క సరే్వ ఫలితాల ప్ర కారం, ఆంధ్ర ప్ర దేశ్ అక్షరాస్యత రేటు ఎంత?

Options :

1.  72.98% 

 

72.98%

2.  74.63% 



 

74.63%

3.  69.45% 

 

69.45%

4.  67.35% 

 

67.35%

   

Question Number : 4 Question Id : 630680148634 Is Question Mandatory : No Calculator : 

None Response Time : N.A Think Time : N.A Minimum Instruction Time : 0

Correct Marks : 1

On 21 October 2022, which health scheme was launched in Andhra Pradesh as a trial run to 

strengthen the rural healthcare system of the state? 

 

ఆంధ్ర ప్ర దేశ్లో 21 అకో్ట బర్ 2022న, రాష్ట ్రంలోని గా్ర మీణ ఆరోగ్య సంరక్షణ వ్యవస్థ ను బలోపేతం చేయడానికి ట్ర యల్ రన్గా 

ఆంధ్ర ప్ర దేశ్లో ఏ ఆరోగ్య పథకం పా్ర రంభించబడింది?

Options :

1.  Family Health  

 

ఫా్యమిలీ హెల్్త

2.  Community Physician 

 

కమూ్యనిటీ ఫిజీషియన్

3.  City Doctor 

 

సిటీ డాక్ట ర్

4.  Family Physician 

 

ఫా్యమిలీ ఫిజీషియన్

   



Question Number : 5 Question Id : 630680148635 Is Question Mandatory : No Calculator : 

None Response Time : N.A Think Time : N.A Minimum Instruction Time : 0

Correct Marks : 1

Who among the following freedom fighters led the Rampa Rebellion of 1922-1924? 

 

కి్ర ంది స్వతంత్ర  సమరయోధులలో 1922-1924 నాటి రంప తిరుగుబాటుకు ఎవరు నాయకత్వం వహించారు? 

Options :

1.  Uyyalawada Narsimha Reddy 

 

ఉయా్యలవాడ నరసింహారెడి్డ

2.  Alluri Sitaram Raju 

 

అలూ్ల రి సీతారామ రాజు

3.  Vedre Ramachandra Reddy Bhoodhan 

 

వేడే్ర  రామచందా్ర రెడి్డ  భూదాన్

4.  Gottipati Brahmaiah 

 

గొటి్ట పాటి బ్ర హ్మయ్య

   

Question Number : 6 Question Id : 630680148636 Is Question Mandatory : No Calculator : 

None Response Time : N.A Think Time : N.A Minimum Instruction Time : 0

Correct Marks : 1

Who among the following is revered as Amarjeevi and became famous for a hunger strike in 

support of the formation of an Indian state for the Telugu speaking population of Madras 

Presidency? 

 

కి్ర ంది వారిలో అమరజీవిగా కీరి్త ంచబడి, మదా్ర సు పె్ర సిడెనీ్సలోని తెలుగు మాటా్ల డే ప్ర జల కోసం ఒక భారతీయ రాష్ట ్ర ఏరా్పటుకు 

మద్ద తుగా నిరాహార దీక్ష చేసి ప్ర సిది్ధ గాంచిన వ్యకి్త  ఎవరు?

Options :

1.  Venugopal Reddy  



 

వేణుగోపాల్ రెడి్డ

2.  Potti Sreeramulu 

 

పొటి్ట  శీ్ర రాములు

3.  Alluri Seetharama Raju 

 

అలూ్ల రి సీతారామ రాజు

4.  Surendra Sai 

 

సురేంద్ర  సాయి

   

Question Number : 7 Question Id : 630680148637 Is Question Mandatory : No Calculator : 

None Response Time : N.A Think Time : N.A Minimum Instruction Time : 0

Correct Marks : 1

Which of the following comes under Article 316 of the Indian Constitution? 

 

కి్ర ంది వాటిలో ఏది భారత రాజా్యంగంలోని అధికరణం 316 కిందకు వసు్త ంది?

Options :

1.  Appointment and term of office of chairman and members of Andhra Pradesh Public service 

Commission 

 

ఆంధ్ర ప్ర దేశ్ పబి్ల క్ సరీ్వస్ కమిషన్ చైర్మన్ మరియు సభు్యల నియామకం మరియు పదవి వ్యవధి

2.  Andhra Pradesh State Election Commission 

 

ఆంధ్ర ప్ర దేశ్ రాష్ట ్ర ఎని్నకల సంఘం

3.  Andhra Pradesh commission for backward classes 

 

ఆంధ్ర ప్ర దేశ్ కమిషన్ ఫర్ బా్యక్ వర్్డ  కా్ల సెస్

4.  Comptroller and Auditor General 

 



కంపో్ట ్రలర్ మరియు ఆడిటర్ జనరల్

   

Question Number : 8 Question Id : 630680148638 Is Question Mandatory : No Calculator : 

None Response Time : N.A Think Time : N.A Minimum Instruction Time : 0

Correct Marks : 1

The Andhra Pradesh High Court can have a maximum of how many judges? 

 

ఆంధ్ర ప్ర దేశ్ హైకోరు్ట లో గరిష్ట ంగా ఎంతమంది నా్యయమూరు్త లు ఉండవచు్చ? 

Options :

1.  37 

 

37

2.  40 

 

40

3.  39 

 

39

4.  32 

 

32 

 

   

Question Number : 9 Question Id : 630680148639 Is Question Mandatory : No Calculator : 

None Response Time : N.A Think Time : N.A Minimum Instruction Time : 0

Correct Marks : 1

Which basin in Andhra Pradesh has Petroleum and Natural gas deposits? 

 

ఆంధ్ర ప్ర దేశ్లోని ఏ బేసిన్లో పెటో్ర లియం మరియు సహజ వాయువు నికే్షపాలు ఉనా్నయి?

Options :

1.  Krishna-Godavari basin 



 

కృషా్ణ -గోదావరి బేసిన్

2.  Sileru-Godavari basin 

 

సీలేరు-గోదావరి బేసిన్

3.  Krishna-Tungbhadra basin 

 

కృషా్ణ -తుంగభద్ర  బేసిన్

4.  Krishna-Kaveri basin 

 

కృషా్ణ -కావేరీ బేసిన్

   

Question Number : 10 Question Id : 630680148640 Is Question Mandatory : No Calculator : 

None Response Time : N.A Think Time : N.A Minimum Instruction Time : 0

Correct Marks : 1

As per the Budget 2022-2023 of Andhra Pradesh, under phase 3 of which programme will the 

infrastructure of schools be upgraded? 

 

ఆంధ్ర ప్ర దేశ్ బడె్జ ట్ 2022-2023 ప్ర కారం, ఏ కార్యక్ర మంలోని 3వ దశ కింద పాఠశాలల మౌలిక సదుపాయాలు అప్గే్ర డ్ 

చేయబడతాయి?

Options :

1.  Nadu-Nedu Programme 

 

నాడు-నేడు కార్యక్ర మం

2.  Sarva Siksha Abhigyan 

 

సర్వ శికా్ష అభియాన్

3.  YSR Jagananna Vidya Deevena Programme 

 

వైఎస్ఆర్ జగనన్న విదా్య దీవెన కార్యక్ర మం

4.  Navasakam Programme 



 

నవశకం కార్యక్ర మం

   

Question Number : 11 Question Id : 630680148641 Is Question Mandatory : No Calculator : 

None Response Time : N.A Think Time : N.A Minimum Instruction Time : 0

Correct Marks : 1

Who among the following artists of Andhra Pradesh is famous for playing Mandolin? 

 

కి్ర ంది ఆంధ్ర ప్ర దేశ్ కళాకారులలో ఎవరు మాండలిన్ వాయించడంలో ప్ర సిది్ధ గాంచారు?

Options :

1.  U Srinivas 

 

యు శీ్ర నివాస్

2.  Patri Satish Kumar 

 

పతి్ర  సతీష్ కుమార్

3.  Sheik Chinna Moulana 

 

షేక్ చిన్న మౌలానా

4.  Avasarala Kanyakumari 

 

అవసరాల కనా్యకుమారి

   

Question Number : 12 Question Id : 630680148642 Is Question Mandatory : No Calculator : 

None Response Time : N.A Think Time : N.A Minimum Instruction Time : 0

Correct Marks : 1

Which famous personality from Andhra Pradesh is known for playing mridangam? 

 

కి్ర ంది వారిలో ఆంధ్ర ప్ర దేశ్లో మృదంగం వాయించడంలో పేరుగాంచినవారెవరు?

Options :

1.  Yella Venkateswara Rao 



 

యెలా్ల  వేంకటేశ్వర రావు

2.  Dwaram Venkataswamy 

 

దా్వరం వెంకటసా్వమి

3.  Avasarala Kanyakumari 

 

అవసరాల కనా్యకుమారి

4.  Chitti Babu 

 

చిటి్ట  బాబు

   

Question Number : 13 Question Id : 630680148643 Is Question Mandatory : No Calculator : 

None Response Time : N.A Think Time : N.A Minimum Instruction Time : 0

Correct Marks : 1

Where is the unique temple fair of Andhra Pradesh “Brahmotsavam” celebrated? 

 

కి్ర ంది వాటిలో ఆంధ్ర ప్ర దేశో్ల ని ప్ర తే్యక ఆలయ ఉత్సవం అయినటి్ట  ‘’బ్ర హో్మత్సవం’’ను ఎక్కడ నిర్వహిసా్త రు?

Options :

1.  Bhadrachalam 

 

భదా్ర చలం

2.  Tirupati 

 

తిరుపతి

3.  Kurnool 

 

కరూ్నలు

4.  Amravati 

 

అమరావతి



   

Question Number : 14 Question Id : 630680148644 Is Question Mandatory : No Calculator : 

None Response Time : N.A Think Time : N.A Minimum Instruction Time : 0

Correct Marks : 1

Which of the following villages in Andhra Pradesh is famous for Lacquer Ware? 

 

కి్ర ంది వాటిలో, ఆంధ్ర ప్ర దేశో్ల  లక్క వసు్త వులుకు ప్ర సిది్ద  చెందిన గా్ర మం ఏది?

Options :

1.  Adilabad 

 

ఆదిలాబాద్

2.  Kalikiri 

 

కలికిరి

3.  Etikoppaka 

 

ఏటికొపా్పక

4.  Chandragiri 

 

చంద్ర గిరి

   

Question Number : 15 Question Id : 630680148645 Is Question Mandatory : No Calculator : 

None Response Time : N.A Think Time : N.A Minimum Instruction Time : 0

Correct Marks : 1

The Noble Prize for Physics 2022 has been awarded to the scientists for their contribution in which 

of the following fields? 

 

ఫిజిక్్స 2022 నోబుల్ పురసా్కరం కి్ర ంది వాటిలో ఏ రంగంలో చేసిన కృషికిగాను శాస్త్ర వేత్త లకు అందించబడింది?

Options :

1.  Astronomical physics 

 



ఖగోళ భౌతిక శాస్త్ర ం

2.  Thermodynamics 

 

థరో్మడైనమిక్్స

3.  Nuclear physics 

 

నూ్యకి్ల యర్ ఫిజిక్్స

4.  Quantum technology 

 

కా్వంటం టెకా్నలజీ

   

Question Number : 16 Question Id : 630680148646 Is Question Mandatory : No Calculator : 

None Response Time : N.A Think Time : N.A Minimum Instruction Time : 0

Correct Marks : 1

How many scientists have been awarded Shanti Swarup Bhatnagar Award 2021 for Science and 

Technology? 

 

సైన్్స మరియు టెకా్నలజీ విభాగంలో ఎంతమంది శాస్త్ర వేత్త లకు శాంతి స్వరూప్ భటా్నగర్ అవారు్డ  2021 ప్ర ధానం చేయబడింది?

Options :

1.  5 

 

5

2.  8 

 

8

3.  11 

 

11

4.  14 

 

14

   



Question Number : 17 Question Id : 630680148647 Is Question Mandatory : No Calculator : 

None Response Time : N.A Think Time : N.A Minimum Instruction Time : 0

Correct Marks : 1

Where was India’s first national repository for life science data ‘Indian Biological Data Centre’ 

(IBDC) established? 

 

కి్ర ంది వాటిలో, లైఫ్ సైన్్స డేటా కోసం భారతదేశపు మొదటి జాతీయ రిపోజిటరీ 'ఇండియన్ బయోలాజికల్ డేటా సెంటర్' (IBDC) 

ఎక్కడ సా్థ పించబడింది?

Options :

1.  Pune 

 

పూణే

2.  Nagpur 

 

నాగ్పూర్

3.  Faridabad 

 

ఫరీదాబాద్

4.  Chandigarh 

 

చండీగఢ్

   

Question Number : 18 Question Id : 630680148648 Is Question Mandatory : No Calculator : 

None Response Time : N.A Think Time : N.A Minimum Instruction Time : 0

Correct Marks : 1

Who among the following is NOT one of the three Indian-origin women that have been selected 

as Australia’s Superstars of STEM-2022?  

 

కి్ర ంది వారిలో, STEM-2022లో ఆసే్ట ్రలియా సూపర్సా్ట ర్్సగా ఎంపికైన ముగు్గ రు భారతీయ సంతతి మహిళలో్ల  ఒకరు కానిది ఎవరు? 

 

Options :



1.  Dr Ana Baburamani 

 

డాక్ట ర్ అనా బాబూరమణి

2.  Dr Ranjana Kashik 

 

డాక్ట ర్ రంజనా కాశిక్

3.  Neelima Kadiyala 

 

నీలిమ కడియాల

4.  Dr Indrani Mukherjee 

 

డాక్ట ర్ ఇందా్ర ణి ముఖరీ్జ

   

Question Number : 19 Question Id : 630680148649 Is Question Mandatory : No Calculator : 

None Response Time : N.A Think Time : N.A Minimum Instruction Time : 0

Correct Marks : 1

Which Campaign was launched by the Central Government on the occasion of International Day 

for the Elimination of Violence Against Women from 25 November to 23 December 2022? 

 

25 నవంబర్ నుండి 23 డిసెంబర్ 2022 వరకు మహిళలపై హింస నిరూ్మలనకు సంబంధించిన అంతరా్జ తీయ దినోత్సవం 

సందర్భంగా కేంద్ర  ప్ర భుత్వం ఏ ప్ర చారాని్న పా్ర రంభించింది?

Options :

1.  Nai Chetana - Pahal Badlav Ki 

 

నయీ చేతన - పహల్ బదా్ల వ్ కీ

2.  Istri Surakha - Sab Ka Saath 

 

సీ్త్ర  సురక్ష - సబ్ కా సాథ్

3.  Beti Bachao - Beti Padhao 

 

బేటీ బచావో - బేటీ పఢావో



4.  Nari Shakti - Nari Suraksha 

 

నారీ శకి్త  - నారీ సురక్ష

   

Question Number : 20 Question Id : 630680148650 Is Question Mandatory : No Calculator : 

None Response Time : N.A Think Time : N.A Minimum Instruction Time : 0

Correct Marks : 1

The 5th Rashtriya Poshan Maah 2022 across the nation was celebrated from: 

 

దేశవా్యప్త ంగా 5వ రాషీ్ట ్రయ పోషణ్ మాహ్ 2022 వేడుకలు ఈ కాలంలో జరిగాయి:

Options :

1.  1 April to 30 April 

 

ఏపి్ర ల్ 1 నుండి ఏపి్ర ల్ 30 వరకు

2.  1June to 30 June 

 

జూన్ 1 నుండి జూన్ 30 వరకు

3.  1 September to 30 September 

 

సెపె్ట ంబర్ 1 నుండి సెపె్ట ంబర్ 30 వరకు

4.  1 December to 31 December 

 

డిసెంబర్ 1 నుండి డిసెంబర్ 31 వరకు

   

Question Number : 21 Question Id : 630680148651 Is Question Mandatory : No Calculator : 

None Response Time : N.A Think Time : N.A Minimum Instruction Time : 0

Correct Marks : 1

Which of the following is the genus of Honey bees? 

 

కి్ర ంది వాటిలో తేనెటీగ జాతికి చెందినది ఏది?

Options :



1.  Anopheles 

 

అనాఫిలిస్

2.  Bombyx 

 

బాంబిక్్స

3.  Apis 

 

అపిస్

4.  Laccifer 

 

లాకి్సఫెర్

   

Question Number : 22 Question Id : 630680148652 Is Question Mandatory : No Calculator : 

None Response Time : N.A Think Time : N.A Minimum Instruction Time : 0

Correct Marks : 1

Which of the following experiments led Rutherford to give his model of an atom? 

 

కి్ర ంది వాటిలో, రూథర్ఫోర్్డ  తన పరమాణు నమూనాను అందించడానికి దారితీసిన ప్ర యోగం ఏది?

Options :

1.  Cathode ray experiment 

 

కాథోడ్ రే ప్ర యోగం

2.  Gold foil experiment 

 

బంగారు రేకు ప్ర యోగం

3.  Iron rod experiment 

 

ఇనుప రాడ్ ప్ర యోగం

4.  Hydrogen fusion experiment 

 



హైడో్ర జన్ ఫూ్యజన్ ప్ర యోగం

   

Question Number : 23 Question Id : 630680148653 Is Question Mandatory : No Calculator : 

None Response Time : N.A Think Time : N.A Minimum Instruction Time : 0

Correct Marks : 1

Which bank became the first bank in the country to issue an Electronic Bank Guarantee (e-BG)? 

 

దేశంలో ఎలకా్ట ్రనిక్ బా్యంక్ గా్యరెంటీ (e-BG)ని జారీ చేసిన మొదటి బా్యంక్ ఏది?

Options :

1.  HSBC 

 

HSBC

2.  ICICI 

 

ICICI

3.  HDFC 

 

HDFC

4.  IDBI 

 

IDBI

   

Question Number : 24 Question Id : 630680148654 Is Question Mandatory : No Calculator : 

None Response Time : N.A Think Time : N.A Minimum Instruction Time : 0

Correct Marks : 1

The period of Mahlanobis Plan (in the context Five Year Plans) was _______. 

 

మహాలనోబిస్ ప్ర ణాళిక కాలం (పంచవర్ష  ప్ర ణాళికలు విషయంలో) _______.

Options :

1.  1951-56 

 



1951-56

2.  1956-61 

 

1956-61

3.  1961-66 

 

1961-66

4.  1966-71 

 

1966-71

   

Question Number : 25 Question Id : 630680148655 Is Question Mandatory : No Calculator : 

None Response Time : N.A Think Time : N.A Minimum Instruction Time : 0

Correct Marks : 1

Which of the following rock systems of India contains the highest amount of coal reserves in 

India? 

 

భారతదేశంలోని కి్ర ంది ఏ రాతి వ్యవస్థ  భారతదేశంలో అత్యధిక బొగు్గ  నిల్వలను కలిగి ఉంది?

Options :

1.  Dharwad 

 

ధారా్వడ్

2.  Cudappah 

 

కడప

3.  Gondwana 

 

గోండా్వనా

4.  Archean 

 

ఆరి్కయన్

   



Question Number : 26 Question Id : 630680148656 Is Question Mandatory : No Calculator : 

None Response Time : N.A Think Time : N.A Minimum Instruction Time : 0

Correct Marks : 1

Which of the following is the mother tongue of the maximum number of people in India after 

Hindi, according to the census of India, 2011? 

 

2011 భారత జనాభా లెక్కల ప్ర కారం, కి్ర ంది వాటిలో హిందీ తరా్వత భారతదేశంలో అత్యధిక సంఖ్యలో మాటా్ల డే ప్ర జల మాతృభాష 

ఏది?

Options :

1.  Tamil 

 

తమిళం

2.  Punjabi 

 

పంజాబీ

3.  Bengali 

 

బెంగాలీ

4.  Odia 

 

ఒడియా

   

Question Number : 27 Question Id : 630680148657 Is Question Mandatory : No Calculator : 

None Response Time : N.A Think Time : N.A Minimum Instruction Time : 0

Correct Marks : 1

Royal Indian Navy’s Mutiny of 1946 was kicked off from which of the following ships? 

 

1946 రాయల్ ఇండియన్ నేవీ తిరుగుబాటు కి్ర ంది ఏ నౌకల నుండి పా్ర రంభించబడింది?

Options :

1.  HMIS Hindustan 

 



HMIS హిందుసా్థ న్

2.  HMIS Vikrant 

 

HMIS వికా్ర ంత్

3.  HMIS Virat 

 

HMIS విరాట్

4.  HMIS Talwar 

 

HMIS తలా్వర్

   

Question Number : 28 Question Id : 630680148658 Is Question Mandatory : No Calculator : 

None Response Time : N.A Think Time : N.A Minimum Instruction Time : 0

Correct Marks : 1

Which of the following matters comes under concurrent list (dealt by both Union as well as state) 

according to the Constitution of India? 

 

భారత రాజా్యంగం ప్ర కారం కి్ర ంది వాటిలో ఏ అంశాలు ఉమ్మడి జాబితా (కేంద్ర ం మరియు రాషా్ట ్రలు రెండింటి దా్వరా 

నిర్వహించబడతాయి) కి్ర ందకు వసా్త యి?

Options :

1.  Defence 

 

రక్షణ

2.  Railways 

 

రైలే్వలు

3.  Agriculture 

 

వ్యవసాయం

4.  Forests 

 



అడవులు

   

Question Number : 29 Question Id : 630680148659 Is Question Mandatory : No Calculator : 

None Response Time : N.A Think Time : N.A Minimum Instruction Time : 0

Correct Marks : 1

Nattuvanars were historically called the vocalist accompanying the performer of which of the 

following dance forms? 

 

కి్ర ంది ఏ నృత్య రూపకాలలో ప్ర దర్శకుడితో పాటు ఉన్న నటు్ట వానర్లను చారితా్ర త్మకంగా గాయకులు అని పిలుసా్త రు?

Options :

1.  Kathak 

 

కథక్

2.  Manipuri 

 

మణిపురి

3.  Ghoomar 

 

ఘూమర్

4.  Bharatanatyam 

 

భరతనాట్యం

   

Question Number : 30 Question Id : 630680148660 Is Question Mandatory : No Calculator : 

None Response Time : N.A Think Time : N.A Minimum Instruction Time : 0

Correct Marks : 1

Nagara Architecture is the name given to which type of Indian temple architecture? 

 

నగారా వాసు్త  శిల్పకళ అనేది కి్ర ంది ఏ భారతీయ ఆలయ వాసు్త  శిల్పకళకు పెట్ట బడిన పేరు?

Options :

1.  East Indian  



 

తూరు్ప భారతీయ

2.  West Indian 

 

పశి్చమ భారతీయ

3.  North Indian 

 

ఉత్త ర భారతీయ

4.  South Indian 

 

దకి్షణ భారతీయ
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Question Number : 31 Question Id : 63068064313 Is Question Mandatory : No Calculator : 

None Response Time : N.A Think Time : N.A Minimum Instruction Time : 0

Correct Marks : 1

Select the most appropriate meaning of the given idiom. 

 

Under the weather

Options :

1.  Cloudy weather

2.  To feel ill

3.  To examine the weather

4.  Something temporary

   

Question Number : 32 Question Id : 630680148179 Is Question Mandatory : No Calculator : 



None Response Time : N.A Think Time : N.A Minimum Instruction Time : 0

Correct Marks : 1

Select the most appropriate meaning of the given proverb. 

 

One shouldn’t miss the forest for the trees. 

Options :

1.  One should not give up trying because of fear of failure

2.  One should not wish for more than one can achieve

3.  One should not miss a big investment opportunity

4.  One should not miss the big picture because of focus on small details

   

Question Number : 33 Question Id : 63068069309 Is Question Mandatory : No Calculator : 

None Response Time : N.A Think Time : N.A Minimum Instruction Time : 0

Correct Marks : 1

Select the most appropriate idiom for the highlighted words in the given sentence. 

 

The Captain urged the players to continue the struggle.

Options :

1.  Ever and anon 

2.  Fair and square

3.  Egg on

4.  Fabian policy

   

Question Number : 34 Question Id : 630680123964 Is Question Mandatory : No Calculator : 

None Response Time : N.A Think Time : N.A Minimum Instruction Time : 0

Correct Marks : 1

Fill in the blank using the most appropriate ANTONYM of the word given in the brackets in the 

following sentence. 

 

The diamond shone _______ (dimly).

Options :



1.  brilliantly

2.  sunnily

3.  somberly

4.  glaringly

   

Question Number : 35 Question Id : 630680132572 Is Question Mandatory : No Calculator : 

None Response Time : N.A Think Time : N.A Minimum Instruction Time : 0

Correct Marks : 1

Select the most appropriate ANTONYM of the word in the brackets, to fill in the blank. 

 

Ashish had a great grand uncle who was a ______ of many wars. [novice])

Options :

1.  veteran

2.  victim

3.  police

4.  soldier

   

Question Number : 36 Question Id : 630680148186 Is Question Mandatory : No Calculator : 

None Response Time : N.A Think Time : N.A Minimum Instruction Time : 0

Correct Marks : 1

Select the most appropriate synonym of the word given in brackets to fill in the blank. 

 

If you do not ______ (obey) the rules, you will be fined.  

Options :

1.  deny

2.  perform

3.  follow

4.  agree

   

Question Number : 37 Question Id : 630680148194 Is Question Mandatory : No Calculator : 



None Response Time : N.A Think Time : N.A Minimum Instruction Time : 0

Correct Marks : 1

Select the most appropriate synonym of the word given in brackets to fill in the blank. 

 

Children______ (revelled) in the thought of receiving Christmas gifts.  

Options :

1.  pleaded

2.  oppressed

3.  rejoiced

4.  pestered

   

Question Number : 38 Question Id : 630680148197 Is Question Mandatory : No Calculator : 

None Response Time : N.A Think Time : N.A Minimum Instruction Time : 0

Correct Marks : 1

Select the grammatically correct sentence.

Options :

1.  When the people came forward to provide relief , floods in Kerala caused death and 

destruction voluntarily.

2.  When the floods in Kerala caused death and destruction, people came forward voluntarily to 

provide relief.

3.  People caused floods in Kerala to provide relief when the death and destruction came 

voluntarily forward.

4.  When the floods in Kerala came forward voluntarily, people caused death and destruction to 

provide relief.

   

Question Number : 39 Question Id : 630680148202 Is Question Mandatory : No Calculator : 

None Response Time : N.A Think Time : N.A Minimum Instruction Time : 0

Correct Marks : 1

Select the grammatically correct sentence.

Options :

1.  He remarked at once about Shirley’s persistent smile on her black lips and the profound and 



unquiet eyes.

2.  At once he remarked about Shirley’s persistent black smile on her profound and unquiet eyes 

and the lips.

3.  He remarked at once about Shirley’s black, profound and unquiet eyes and the persistent 

smile on her lips.

4.  Shirley’s black, profound and unquiet eyes and the persistent smile at once he remarked 

about on her lips.

   

Question Number : 40 Question Id : 630680148213 Is Question Mandatory : No Calculator : 

None Response Time : N.A Think Time : N.A Minimum Instruction Time : 0

Correct Marks : 1

Parts of a sentence are given below in jumbled order. Arrange the parts in the correct order to 

form a meaningful sentence. 

 

A. should provide our craftsmen with 

B. financial support and recognition 

C. NGOs and corporate houses  

D. equivalent to their skill 

Options :

1.  CABD

2.  BACD

3.  DCAB

4.  BDAC

   

Question Number : 41 Question Id : 630680148214 Is Question Mandatory : No Calculator : 

None Response Time : N.A Think Time : N.A Minimum Instruction Time : 0

Correct Marks : 1

Parts of a sentence are given below in jumbled order. Arrange the parts in the correct order to 

form a meaningful sentence. 

 

A. he caught sight of a spectacle that 

B. almost made him shout for joy 



C. timidly past the sentinels when all at once  

D. Tom approached the palace and moved  

Options :

1.  BDCA

2.  CADB

3.  ABCD

4.  DCAB

   

Question Number : 42 Question Id : 630680148223 Is Question Mandatory : No Calculator : 

None Response Time : N.A Think Time : N.A Minimum Instruction Time : 0

Correct Marks : 1

Select the most appropriate option to fill in the blanks. 

 

The doctor left us waiting in his consulting room while he went out to the field. He returned with 

___________leaves and the bark of a tree from which he prepared a __________. 

Options :

1.  abundant, fabrication

2.  variety, medicine

3.  several, decoction

4.  plenty, concentration

   

Question Number : 43 Question Id : 630680148228 Is Question Mandatory : No Calculator : 

None Response Time : N.A Think Time : N.A Minimum Instruction Time : 0

Correct Marks : 1

Select the most appropriate option to fill in the blanks. 

 

With the problem of population explosion _________ uncurbed in India, common people have to 

face a shortage of food grains and an ever-increasing cost of _________. 

Options :

1.  producing, assets

2.  persisting, commodities



3.  protesting, properties

4.  pursuing, belongings

   

Question Number : 44 Question Id : 630680148230 Is Question Mandatory : No Calculator : 

None Response Time : N.A Think Time : N.A Minimum Instruction Time : 0

Correct Marks : 1

Select the most appropriate option to fill in the blanks. 

 

Pollution _______the air and poisons water. It _______ the release of toxicants which makes the air 

unsuitable for breathing and harms the quality of water and soil. 

Options :

1.  intensifies, breeds

2.  aggravates, activates

3.  defiles, persuades

4.  befouls, induces

   

Question Number : 45 Question Id : 630680148237 Is Question Mandatory : No Calculator : 

None Response Time : N.A Think Time : N.A Minimum Instruction Time : 0

Correct Marks : 1

Select the most appropriate option to fill in the blanks. 

 

The position that Indian women occupy today is the result of more than a century of earnest 

________ on the part of social reformers and it is the 20th century that has ________in an era of 

dynamic change. 

Options :

1.  attempts, introduced

2.  endeavour, ushered

3.  ventures, attended

4.  petitions, proclaimed

   

Question Number : 46 Question Id : 630680148238 Is Question Mandatory : No Calculator : 



None Response Time : N.A Think Time : N.A Minimum Instruction Time : 0

Correct Marks : 1

Select the most appropriate option to fill in the blanks. 

 

Sasha, a young man of twenty and the cause of all _______, sat in the hall leading to the study. The 

subject under discussion was an _______ delicate one so a family council was being held. 

Options :

1.  bewilderment, ordinarily

2.  destruction, occasionally

3.  disruption, eagerly

4.  commotion, exceedingly

   

Question Number : 47 Question Id : 630680148215 Is Question Mandatory : No Calculator : 

None Response Time : N.A Think Time : N.A Minimum Instruction Time : 0

Correct Marks : 1

Sentences of a paragraph are given below in jumbled order. Arrange the sentences in the correct 

order to form a meaningful and coherent paragraph. 

 

A. That the nation achieving this should be Portugal was the logical outcome of her geographical 

position. 

B. From the seamen of Geneva and Venice, they had learnt the organisation and conduct of a 

mercantile marine. 

C. The first and decisive step in the expansion of Europe overseas was the conquest of the Atlantic 

ocean. 

D. Placed on the extreme margin of the classical Mediterranean world, Portugal could adapt the 

knowledge of the past. 

Options :

1.  CDAB

2.  CADB

3.  CBAD

4.  CBDA

   



Question Number : 48 Question Id : 630680148216 Is Question Mandatory : No Calculator : 

None Response Time : N.A Think Time : N.A Minimum Instruction Time : 0

Correct Marks : 1

Sentences of a paragraph are given below in jumbled order. Arrange the sentences in the correct 

order to form a meaningful and coherent paragraph. 

 

A. A thousand kilometres lay ahead but they kept up behind their leader. 

B. A dozen honey buzzards were headed towards the Italian mainland. 

C. Their voyage had begun in Southern Africa. 

D. Then, suddenly two shots from the mountain side sent the lead bird spinning down to the 

earth. 

Options :

1.  CDBA

2.  BCAD

3.  ABDC

4.  ADBC

   

Question Number : 49 Question Id : 630680134156 Is Question Mandatory : No Calculator : 

None Response Time : N.A Think Time : N.A Minimum Instruction Time : 0

Correct Marks : 1

Select the option that can be used as a one-word substitute for the given group of words. 

 

The quality of adapting easily to new conditions or endeavours.

Options :

1.  Rudimentary 

2.  Versatile  

3.  Parochial 

4.  Opportune  

   

Question Number : 50 Question Id : 630680134162 Is Question Mandatory : No Calculator : 

None Response Time : N.A Think Time : N.A Minimum Instruction Time : 0



Correct Marks : 1

Select the option that can be used as a one-word substitute for the given group of words. 

 

An escapee who is running away from prosecution or intolerable circumstances of a crime

Options :

1.  Fatalist

2.  Heretic

3.  Apostate 

4.  Fugitive 

   

Question Number : 51 Question Id : 630680129866 Is Question Mandatory : No Calculator : 

None Response Time : N.A Think Time : N.A Minimum Instruction Time : 0

Correct Marks : 1

The following sentence has been divided into parts. One of them may contain an error. Select the 

part that contains the error from the given options. If you don’t find any error, mark ‘No error’ as 

your answer. 

I don’t like / going out at night / with my friends.

Options :

1.  I don’t like

2.  going out at night

3.  with my friends

4.  No error

   

Question Number : 52 Question Id : 63068047961 Is Question Mandatory : No Calculator : 

None Response Time : N.A Think Time : N.A Minimum Instruction Time : 0

Correct Marks : 1

In the given sentence, four words have been underlined and the underlined words are given as 

options. Select the option that contains an error. 

 

Youngsters who hate smoke emitted by vehicles also tend to have despised the large companies 

that cause the pollution.



Options :

1.  emitted

2.  hate

3.  have despised

4.  cause

   

Question Number : 53 Question Id : 630680129871 Is Question Mandatory : No Calculator : 

None Response Time : N.A Think Time : N.A Minimum Instruction Time : 0

Correct Marks : 1

The following sentence has been divided into parts. One of them may contain an error. Select the 

part that contains the error from the given options. If you don’t find any error, mark ‘No error’ as 

your answer. 

This publication is made / from paper / from sustainable forests.

Options :

1.  This publication is made

2.  from paper

3.  from sustainable forests

4.  No error

   

Question Number : 54 Question Id : 63068068238 Is Question Mandatory : No Calculator : 

None Response Time : N.A Think Time : N.A Minimum Instruction Time : 0

Correct Marks : 1

Select the most appropriate option to fill in the blank. 

 

___________ the pandemic, the business has done well.

Options :

1.  Consider 

2.  In consideration of

3.  Considering 

4.  With consideration of

   



Question Number : 55 Question Id : 63068082891 Is Question Mandatory : No Calculator : 

None Response Time : N.A Think Time : N.A Minimum Instruction Time : 0

Correct Marks : 1

Select the most appropriate option to fill in the blank. 

 

The scientists discovered a ____________ species of frog on the island.

Options :

1.  small, beautiful, purple

2.  beautiful, small, purple

3.  purple, small, beautiful

4.  small, purple, beautiful

Is Section Default? : null

   

Question Id : 63068084555 Sub Question Shuffling Allowed : No Group Comprehension 

Questions : No Question Pattern Type : NonMatrix Calculator : None Response Time : N.A 

Think Time : N.A Minimum Instruction Time : 0

Question Numbers : (56 to 60)

Read the given passage and answer the questions that follow. 

The old lady was glad to be back at the block of flats where she lived. Her shopping had tired her 

and her basket had grown heavier with every step of the way home. In the lift her thoughts were 

on lunch and a good rest; but when she got out at her own floor, both were forgotten in her 

sudden discovery that her front door was open. She was thinking that she must reprimand her 

daily maid the next morning for such a monstrous piece of negligence, when she remembered 

that she had gone shopping after her maid had left and she had turned both the keys in their 

locks. She walked slowly into the hall and at once noticed that all the room doors were open. 

Looking into the drawing room, she saw a scene of confusion over by her writing desk.It was as 

clear as day light then that burglars had forced an entry in her absence. Her first impulse was to 

go around all the rooms looking for the thieves, but then she decided that at her age it might be 

more prudent to have someone with her, so she went to fetch the porter from the basement. By 

this time her legs were beginning to tremble, so she sat down and accepted a cup of very strong 

tea, while he telephoned the police. Then her composure regained, she was ready to set off with 

the porter’s assistance to search for any intruders who might be still lurking in her flat.They went 



through the rooms, being careful to touch nothing, as they did not want to hinder the police in 

their search for fingerprints. Then a police inspector arrived with a constable and she told them of 

her discovery of the ransacked flat. The inspector began to look for fingerprints, while the 

constable checked that the front door locks had not been forced, thereby proving that the 

burglars had either used skeleton keys or entered over the balcony.There was no trace of 

fingerprints, but the inspector found a dirty red bundle that contained jewellery which the old lady 

said was not hers. So their entry into this flat was apparently not the burglar’s first job that day 

and they must have been disturbed. The inspector then asked the lady to try to check what was 

missing by the next day and advised her not to stay alone in the flat for a few nights.

Sub questions

 

Question Number : 56 Question Id : 63068084556 Is Question Mandatory : No Calculator : 

None Response Time : N.A Think Time : N.A Minimum Instruction Time : 0

Correct Marks : 1

The lady went to the basement to:

Options :

1.  telephone the police 

2.  search for hiding intruders

3.  fetch the porter 

4.  reprimand her maid 

 

Question Number : 57 Question Id : 63068084557 Is Question Mandatory : No Calculator : 

None Response Time : N.A Think Time : N.A Minimum Instruction Time : 0

Correct Marks : 1

Choose the word from the passage which has the same meaning as ‘enormous’

Options :

1.  Ransacked

2.  Skeleton

3.  Monstrous

4.  Prudent

 



Question Number : 58 Question Id : 63068084558 Is Question Mandatory : No Calculator : 

None Response Time : N.A Think Time : N.A Minimum Instruction Time : 0

Correct Marks : 1

The central theme of the passage is:

Options :

1.  the description of robbery at an old lady’s house

2.  awareness of police department in controlling crimes.

3.  an old lady’s relationship with her daughter, maid and porter

4.  the description of an old lady’s daily routine

 

Question Number : 59 Question Id : 63068084559 Is Question Mandatory : No Calculator : 

None Response Time : N.A Think Time : N.A Minimum Instruction Time : 0

Correct Marks : 1

Which of the following statements is NOT true according to the passage?

Options :

1.  The old lady used a lift to reach her flat.

2.  Burglars entered the flat by forcing open the front door locks.

3.  The burglars had stolen jewellery from another home.

4.  The porter telephoned the police.

 

Question Number : 60 Question Id : 63068084560 Is Question Mandatory : No Calculator : 

None Response Time : N.A Think Time : N.A Minimum Instruction Time : 0

Correct Marks : 1

Which of the following is NOT a synonym of the given word? 

Lurking

Options :

1.  Hiding

2.  Appearing

3.  Sneaking

4.  Slinking 
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Question Number : 61 Question Id : 630680148661 Is Question Mandatory : No Calculator : 

None Response Time : N.A Think Time : N.A Minimum Instruction Time : 0

Correct Marks : 1

As per the Criminal Procedure Code, 1972, ‘charge’ includes any ________ of charge when the 

charge contains more heads than one. 

 

కి్ర మినల్ పొ్ర సీజర్ కోడ్, 1972 ప్ర కారం, చార్్జ  ఒకటి కంటే ఎకు్కవ హెడ్్స కలిగి ఉన్న సందర్భంలో చార్్జ  అనేది ఏ_________చార్్జ  నైనా 

కలిగి ఉండవచు్చ.

Options :

1.  class 

 

కా్ల స్

2.  head  

 

హెడ్

3.  category  

 

కేటగిరి

4.  kind  

 

రకం

   

Question Number : 62 Question Id : 630680148662 Is Question Mandatory : No Calculator : 

None Response Time : N.A Think Time : N.A Minimum Instruction Time : 0

Correct Marks : 1



As provided in Code of Civil Procedure 1908, the pecuniary jurisdiction is provided in which of the 

following? 

 

సివిల్ పొ్ర సీజర్ కోడ్ 1908లో పేరొ్కన్న విధముగా, ధన సంబంధమైన అధికారత (Pecuniary Jurisdiction) గురించి కి్ర ంది ఏ 

సెక్షనో్ల  పేరొ్కనబడినది? 

Options :

1.  Section 8  

 

సెక్షన్ 8

2.  Section 9 

 

సెక్షన్ 9

3.  Section 6  

 

సెక్షన్ 6

4.  Section 12 

 

సెక్షన్ 12

   

Question Number : 63 Question Id : 630680148663 Is Question Mandatory : No Calculator : 

None Response Time : N.A Think Time : N.A Minimum Instruction Time : 0

Correct Marks : 1

According to Section 5 of the Indian Contract Act 1872, when can a proposal be revoked? 

 

భారత కాంటా్ర కు్ట  చట్ట ం 1872లోని సెక్షన్ 5 ప్ర కారం, ఒక ప్ర తిపాదనను ఎపు్పడు రదు్ద  (revoked)చేయవచు్చ? 

Options :

1.  Before the communication of its acceptance is complete as against the proposer but not 

afterwards. 

 

ఒక ప్ర తిపాదనను, దాని అంగీకారం యొక్క కమూ్యనికేషన్ (సమాచారం) ప్ర తిపాదకుడికి సంబంధించి పూరి్త  ఆగుటకు పూర్వము 

ఎపు్పడైనను రదు్ద  చేయవచు్చ, కానీ ఆ తరవాత కాదు.



2.  At any time after the proposal is made. 

 

ప్ర తిపాదన చేసిన తరా్వత ఎపు్పడైనా.

3.  After the proposal is communicated to the acceptor.  

 

ప్ర తిపాదన అంగీకరించినవారికి తెలియజేయబడిన తరా్వత.

4.  At any time before the communication of its acceptance is complete as against the acceptor.  

 

దాని అంగీకరణ యొక్క సంసూచన (communication) అంగీకరణదారు (acceptor) కి సంబంధించి పూరి్త  ఆగుటకు ముందు

   

Question Number : 64 Question Id : 630680148664 Is Question Mandatory : No Calculator : 

None Response Time : N.A Think Time : N.A Minimum Instruction Time : 0

Correct Marks : 1

Aman instigates Bipin to murder Chandan. Bipin refuses to do so. Which of the following is correct 

in this case according to Section 108 of the Indian Penal Code? 

 

చందన్ ను హత్య చేయాలి్సందిగా బిపిన్ ను అమన్ రెచ్చగొడుతాడు. అందుకు బిపిన్ తిరస్కరిసా్త డు. ఇండియన్ పీనల్ కోడ్ సెక్షన్ 

108 ప్ర కారం దిగువ వాటిలో ఏది సరైనది ? 

Options :

1.  Aman is guilty of abetting Bipin to commit murder 

 

హత్య చేసేందుకు బిపిన్ కు దుషే్ప్రరణ కలిగించినందుకు గాను అమన్ దోషి

2.  Aman is guilty of attempt to murder 

 

హతా్య ప్ర యతా్ననికి గాను అమన్ దోషి

3.  Aman is guilty of no offence  

 

ఎలాంటి నేరం చేయనందుకు గాను అమన్ దోషి

4.  Bipin is guilty of attempt to murder 

 

హతా్య ప్ర యతా్ననికి గాను బిపిన్ దోషి



   

Question Number : 65 Question Id : 630680148665 Is Question Mandatory : No Calculator : 

None Response Time : N.A Think Time : N.A Minimum Instruction Time : 0

Correct Marks : 1

According to the Indian Evidence Act 1872, when there is a question whether an act was accidental 

or intentional, the fact that such act formed part of a series of similar occurrences, in each of 

which the person doing the act was concerned, ___________. 

 

భారతీయ సాకా్ష్యధారాల చట్ట ం 1872 ప్ర కారం ఒక చర్య ప్ర మాదవశాతూ్త  జరిగిందా లేదా ఉదే్ద శపూర్వకంగా జరిగిందా అనే ప్ర శ్న 

తలెతి్త తే, అలాంటి చర్య గనుక అదే తరహా చర్యల పరంపర లో భాగంగా ఉంటే, ప్ర తి దానిలోనూ ఆ వ్యకి్త కి ప్ర మేయం ఉంటే 

అది________

Options :

1.  is not admissible  

 

అడి్మసబుల్ కాదు

2.  is admissible  

 

అడి్మసబుల్

3.  is relevant 

 

సహేతుకం

4.  is irrelevant  

 

నిరే్హ తుకం

   

Question Number : 66 Question Id : 630680148666 Is Question Mandatory : No Calculator : 

None Response Time : N.A Think Time : N.A Minimum Instruction Time : 0

Correct Marks : 1

According to Section 7 of the Hindu Marriage Act 1956, a Hindu marriage may be solemnised in 

accordance with the customary rites and ceremonies _________. 

 



హిందూ వివాహ చట్ట ం 1956లోని సెక్షన్ 7 ప్ర కారం, హిందూ వివాహమును _________ ఆచారానుగతమై రీతుల మరియు 

సంసా్కరముల ప్ర కారమైనను జరుపవచు్చను.

Options :

1.  of either party thereto 

 

అక్కడున్న ఏదైనా ఒక పక్షం వారి(వధూవరులలో ఎవరైనా)

2.  of the Hindus  

 

హిందువుల

3.  of the region 

 

పా్ర ంతం యొక్క

4.  of both the parties to the marriage  

 

వివాహానికి సంబంధించిన ఇరు పకా్షలు(వధూవరులు)

   

Question Number : 67 Question Id : 630680148667 Is Question Mandatory : No Calculator : 

None Response Time : N.A Think Time : N.A Minimum Instruction Time : 0

Correct Marks : 1

Under the Protection of Women from Domestic Violence Act 2005, whose duty is it to make a 

domestic incident report to the Magistrate? 

 

గృహ హింస నుంచి మహిళలకు రక్షణ చట్ట ం 2005, కింద మేజిసే్ట ్రట్ కు ఆ డోమెసి్ట క్ సంఘటన గురించి రిపోర్్ట  చేయాలి్సన భాధ్యత 

ఎవరిది ?

Options :

1.  Police Officer  

 

పోలీస్ అధికారి

2.  Protection Officers 

 

పొ్ర టెక్షన్ అధికారులు



3.  Junior Magistrate  

 

జూనియర్ మేజిసే్ట ్రట్

4.  Officer specifically appointed for this purpose under the Act 

 

ఈ చట్ట ం కింద దీని కోసం నిరి్ద ష్ట ంగా నియమించబడిన అధికారి

   

Question Number : 68 Question Id : 630680148668 Is Question Mandatory : No Calculator : 

None Response Time : N.A Think Time : N.A Minimum Instruction Time : 0

Correct Marks : 1

Section 8 of the Hindu Succession Act 1956, provides for:  

 

హిందూ వారసత్వ చట్ట ం 1956లోని సెక్షన్ 8, దీనిని అందిసు్త ంది: 

Options :

1.  interest to devolve by survivorship on death 

 

మరణానంతరం మనుగడతో ఆసి్త  బదిలీకి ఆసకి్త

2.  preferential right to acquire property in certain cases 

 

కొని్న సందరా్భలో్ల  ఆసి్త ని పొందడానికి పా్ర ధాన్యత హకు్క

3.  distribution of property among heirs 

 

వారసుల మధ్య ఆసి్త  పంపిణీ

4.  general rules of succession in the case of males 

 

పురుషుల విషయమున ఉత్త రాధికారమును గూరి్చ సాధారణ నియమములు

   

Question Number : 69 Question Id : 630680148669 Is Question Mandatory : No Calculator : 

None Response Time : N.A Think Time : N.A Minimum Instruction Time : 0

Correct Marks : 1

Summons to a Government Analyst in Food Adulteration cases shall be sent through the _________ 



under the Andhra Pradesh Criminal Rules of Practice 1990. 

 

ఆంధ్ర ప్ర దేశ్ కి్ర మినల్ రూల్్స ఆఫ్ పా్ర కీ్ట స్ 1990 కింద, ఆహార కలీ్త  కేసులో్ల  ప్ర భుత్వ అనలిస్్ట  కు సమను్ల  ________ దా్వరా జారీ 

చేసా్త రు.

Options :

1.  Chief Judicial Magistrate 

 

చీఫ్ జుడీషియల్ మేజిసే్ట ్రట్

2.  Central Government 

 

కేంద్ర  ప్ర భుత్వం

3.  State Government 

 

రాష్ట ్ర ప్ర భుత్వం

4.  Civil Judge Junior Division  

 

సివిల్ జడ్్జ  జూనియర్ డివిజన్

   

Question Number : 70 Question Id : 630680148670 Is Question Mandatory : No Calculator : 

None Response Time : N.A Think Time : N.A Minimum Instruction Time : 0

Correct Marks : 1

Under the Easement Act 1882, an easement is a right which the owner or _____ of certain land 

possesses, as such, for the beneficial enjoyment of that land. 

 

అనుభోగహకు్క చట్ట ం (Easement act) 1882 ప్ర కారం, అనుభోగ హకు్క అనునది ఒక భూమి సొంతదారు లేదా ________అటి్ట  

భూమిని లాభదాయకముగా అనుభవించుటకొరకు కలిగియుండు హకు్క. 

Options :

1.  legal heir  

 

చట్ట బద్ధ  వారసుడు

2.  possessor  



 

సా్వధీనం లో ఉన్న వ్యకి్త

3.  occupier 

 

ఆక్ర మణదారు

4.  holder 

 

హకు్కదారు

   

Question Number : 71 Question Id : 630680148671 Is Question Mandatory : No Calculator : 

None Response Time : N.A Think Time : N.A Minimum Instruction Time : 0

Correct Marks : 1

Who shall be the chief controlling authority in all matters connected with the administration of 

Andhra Pradesh Excise Act 1968?  

 

ఆంధ్ర  ప్ర దేశ్ ఎకై్సజ్ యాక్్ట  1968 అమలుకు సంబంధించిన అనీ్న అంశాలలో ముఖ్య నియంత్ర ణ అధికారి ఎవరు ?

Options :

1.  Collector  

 

కలెక్ట ర్

2.  Commissioner of Excises 

 

ఎకై్సజ్ కమిషనర్

3.  State Government  

 

రాష్ట ్ర ప్ర భుత్వం

4.  Central Government  

 

కేంద్ర  ప్ర భుత్వం

   

Question Number : 72 Question Id : 630680148672 Is Question Mandatory : No Calculator : 



None Response Time : N.A Think Time : N.A Minimum Instruction Time : 0

Correct Marks : 1

As defined under the Specific Relief Act 1963, an instrument whereby the destination or devolution 

of successive interests in movable or immovable property is disposed is called:  

 

నిరి్ద ష్ట  పరిహార చట్ట ం (Specific Relief Act) 1963 ప్ర కారం నిర్వచించబడినటు్ల గా, సి్థ ర చరాసు్త లయందలి ఉత్త రోత్త ర ఆసకు్త ల 

యొక్క వీలునామా లేక సంక్ర మణమును పరిషా్కరము చేయుటకు ఖరారుచేసుకొనిన లిఖితపత్ర మును ఇలా పిలుసా్త రు: 

Options :

1.  succession  

 

వారసత్వం

2.  agreement  

 

అగి్ర మెంటు

3.  document  

 

డాకు్యమెంటు

4.  settlement  

 

సెటిలె్మంటు

   

Question Number : 73 Question Id : 630680148673 Is Question Mandatory : No Calculator : 

None Response Time : N.A Think Time : N.A Minimum Instruction Time : 0

Correct Marks : 1

Whoever is found setting any birds or animals to fight under the Andhra Pradesh Gaming Act 1974 

shall: 

 

ఆంధ్ర  ప్ర దేశ్ గేమింగ్ యాక్్ట  1974 కింద, ఏవైనా పకు్షలు లేదా జంతువులు పోటా్ల డుకునేలా చేసే వ్యకి్త  :

Options :

1.  be punishable with imprisonment for a term which may extend to three months or with fine 

which may extend to fifty rupees or with both 



 

మూడు నెలల వరకు విధించబడే జైలు శిక్ష లేదా యాభై రూపాయల వరకు పొడిగించబడే జరిమానా లేదా రెండూ విధించబడడం 

దా్వరా శికి్షంచబడుతారు

2.  be punishable with imprisonment for a term which may extend to six months or with fine 

which may extend to fifty rupees or with both 

 

ఆరు నెలల వరకు విధించబడే జైలు శిక్ష లేదా యాభై రూపాయల వరకు పొడిగించబడే జరిమానా లేదా రెండూ విధించబడడం దా్వరా 

శికి్షంచబడుతారు

3.  be punishable with imprisonment for a term which may extend to one month or with fine 

which may extend to fifty rupees or with both 

 

ఒక నెల వరకు విధించబడే జైలు శిక్ష లేదా యాభై రూపాయల వరకు పొడిగించబడే జరిమానా లేదా రెండూ విధించబడడం దా్వరా 

శికి్షంచబడుతారు

4.  not be punishable under the Act  

 

ఈ చట్ట ం కింద శికి్షంచబడలేరు

   

Question Number : 74 Question Id : 630680148674 Is Question Mandatory : No Calculator : 

None Response Time : N.A Think Time : N.A Minimum Instruction Time : 0

Correct Marks : 1

As defined under Limitation Act 1963, ‘suit’ does NOT include an appeal or _____. 

 

కాలపరిమితి చట్ట ం (లిమిటేషన్ యాక్్ట ) 1963 లో నిర్వచించినటు్ల గా, 'దావా'లో అపీ్పలు గానీ లేదా ________ గానీ చేర్చబడలేదు. 

Options :

1.  second appeal  

 

రెండవ అపీ్పలు

2.  an application 

 

ఒక దరఖాసు్త

3.  special leave petition  



 

ప్ర తే్యక సెలవు పిటిషన్

4.  writ  

 

రిట్

   

Question Number : 75 Question Id : 630680148675 Is Question Mandatory : No Calculator : 

None Response Time : N.A Think Time : N.A Minimum Instruction Time : 0

Correct Marks : 1

Under the Juvenile Justice (Care and Protection of Children) Act 2015, ‘abandoned child’ means a 

child _________ by his biological or adoptive parents or guardians, who has been declared as 

abandoned by the Committee after due inquiry. 

 

జువెనైల్ జసి్ట స్ (కేర్ అండ్ పొ్ర టెక్షన్ ఆఫ్ చిల్డ ్రన్) యాక్్ట  2015 కింద, అబానె్డ డ్ చైల్్డ  (వదిలివేయబడిన శిశువు) అంటే, ఆ శిశువు రక్త  

సంబంధ లేదా పెంపుడు తలి్ల దండు్ర లు లేదా సంరక్షకులచే _________, తగిన విచారణ తరా్వత కమిటీచే వదిలివేయబడినటు్ల  

ప్ర కటించబడిన శిశువు. 

Options :

1.  disowned  

 

తిరస్కరించబడి

2.  deserted  

 

వదిలివేయబడి

3.  isolated  

 

ఒంటరి చేయబడి

4.  abandoned  

 

పరిత్యజించబడి

   

Question Number : 76 Question Id : 630680148676 Is Question Mandatory : No Calculator : 



None Response Time : N.A Think Time : N.A Minimum Instruction Time : 0

Correct Marks : 1

As per conditional transfer laid down in Transfer of Property Act 1882, A lets a farm to B on 

condition that he shall walk a hundred miles in an hour. What is the status of such transfer? 

 

. టా్ర న్్స ఫర్ ఆఫ్ పా్ర పరీ్ట  యాక్్ట  1882 లో పేరొ్కన్న కండిషనల్ టా్ర న్్స ఫర్ ప్ర కారం, B గంటకు వంద మైళు్ళ నడువవలెనన్న 

షరతుపై A అతనికి ఒక వ్యవసాయ కే్షత్ర మును కౌలుకిచు్చను. అలాంటి బదిలీ సి్థ తి ఏమిటి? 

Options :

1.  Conditional transfer is valid unless challenged 

 

సవాలు చేయని పక్షంలో షరతులతో కూడిన బదిలీ (టా్ర న్్స ఫర్) చెలు్ల బాటు అవుతుంది

2.  Lease is valid  

 

కౌలు చెలు్ల బాటవుతుంది

3.  The lease is illegal  

 

కౌలు చట్ట విరుద్ధ ం

4.  The lease is void 

 

కౌలు ప్ర భావశూన్యమైనదగును (The lease is void)

   

Question Number : 77 Question Id : 630680148677 Is Question Mandatory : No Calculator : 

None Response Time : N.A Think Time : N.A Minimum Instruction Time : 0

Correct Marks : 1

Under the Andhra Pradesh Civil Rules of Practice, Execution Petition means:  

 

ఆంధ్ర ప్ర దేశ్ సివిల్ రూల్్స ఆఫ్ పా్ర కీ్ట స్ ప్ర కారం, ఎగి్జ కూ్యషన్ పిటిషన్ అనగా: 

Options :

1.  application to the court made in a pending execution  

 

ఎగి్జ కూ్యషన్(అమలు చేయుట) పెండింగ్లో ఉన్నపు్పడు కోరు్ట కు చేసిన దరఖాసు్త



2.  petition to the court for the execution of any decree or order 

 

ఏదైనా డికీ్ర  లేదా ఉత్త రువు అమలు కోసం కోరు్ట కు చేయు పిటిషన్

3.  petition declaring the rights and liabilities of the several parties  

 

పలువురు కకి్షదారుల హకు్కలు మరియు బాధ్యతలను ప్ర కటించే పిటిషన్

4.  application to the court in any suit, appeal or proceedings already instituted in such court. 

 

కోరు్ట లో ఇప్పటికే ఉన్న ఏదైనా దావా, అపీ్పలు లేదా పొ్ర సీడింగ్లలో కోరు్ట కు దరఖాసు్త .

   

Question Number : 78 Question Id : 630680148678 Is Question Mandatory : No Calculator : 

None Response Time : N.A Think Time : N.A Minimum Instruction Time : 0

Correct Marks : 1

When shall all instruments chargeable with duty and executed by any person in India be stamped 

as provided under the Indian Stamp Act? 

 

భారత సా్ట ంపు చట్ట ం కింద పేరొ్కన్న విధంగా, సుంకము విధింపదగినవై భారతదేశంలో ఏ వ్యకి్త చేనైనను ఎగి్జ కూ్యట్ చేయబడిన 

పతా్ర లనీ్నఎపు్పడు సా్ట ంప్ చేయబడుతాయి? 

Options :

1.  Before or at the time of execution 

 

అటి్ట  ఎగి్జ కూ్యషన్ కు పూర్వం లేదా ఎగి్జ కూ్యషన్ సమయమున

2.  After payment of consideration  

 

ప్ర తిఫలం చెలి్ల ంపు తరువాత

3.  At the time of execution 

 

ఎగి్జ కూ్యషన్ సమయమున

4.  After execution 

 

ఎగి్జ కూ్యషన్ తరువాత



   

Question Number : 79 Question Id : 630680148679 Is Question Mandatory : No Calculator : 

None Response Time : N.A Think Time : N.A Minimum Instruction Time : 0

Correct Marks : 1

According to Section 3 of the Andhra Pradesh Land Encroachment Act 1905, any person who shall 

unauthorisedly occupy any land which is the property of the Government shall be liable for which 

of the following?  

 

ఆంధ్ర ప్ర దేశ్ భూ ఆక్ర మణ చట్ట ం 1905లోని సెక్షన్ 3 ప్ర కారం, ప్ర భుత్వ ఆసి్త  అయినటి్ట  ఏదైనా భూమిని అనధికారికంగా 

అనుభవించిన వ్యకి్త  కింది వాటిలో ఏ చర్యలకు పాతు్ర డు అవుతాడు?

Options :

1.  To be prosecuted  

 

విచారించడానికి (పా్ర సికూ్యషన్)

2.  To pay penalty  

 

పెనాలీ్ట  చెలి్ల ంచుటకు

3.  To pay by way of assessment 

 

అసెస్మెంట్(శిసు్త ) రూపంలో చెలి్ల ంచుటకు

4.  To compensate for the use of land  

 

భూమి వినియోగానికి పరిహారం చెలి్ల ంచుటకు

   

Question Number : 80 Question Id : 630680148680 Is Question Mandatory : No Calculator : 

None Response Time : N.A Think Time : N.A Minimum Instruction Time : 0

Correct Marks : 1

No confession made to a _______ shall be proved as against a person accused of any offence, 

according to Section 25 of the Indian Evidence Act 1872. 

 

భారతీయ సాకా్ష్యధారాల చట్ట ం 1872లోని సెక్షన్ 25 ప్ర కారం, _______కి చేసిన ఏ నేరపు ఒపు్పకోలునైనను ఏదేనీ అపరాధము 



మోపబడిన వ్యకి్త కి వ్యతిరేకముగా రుజువు చేయరాదు.  

Options :

1.  magistrate  

 

మెజిసే్ట ్రటు

2.  judge  

 

నా్యయమూరి్త

3.  police officer  

 

పోలీసు అధికారి

4.  executive magistrate  

 

ఎగి్జ కూ్యటివ్ మేజిసే్ట ్రట్


